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Centrsl Administrative Tribunal
Principal Bench: New Delhi

OA No.599/9:
New Delhi this the 14th Day of February, 1994. ’

Shri N.V. Krishnan, ViceyChairman (A)
Shri C.J. Roy, Member (2J)

Br. Krishna Chandra Sagar ITAS(Retd.),
Bungalow Ne.A=41, Vasant {larg;
Vasant Vihar, Ney D8lhi-110057. «sofApnlicant
Versus
1. Union of India through the
Secretary to Govt. of India,
Ministry of Personnel and Administrative

Reforms Public Grievances and Pensione,
New Delhi-110051,

2. The Union Public Service Commissioen,

through the Secretary, U.P.5.C.
Dholpur House, New Delhi-110001, «eoResSpondent s

(Ry Advocate Sh. ".H. Ramchandani)

ORDER (ORAL)
(Mr. N.V. Krishnan, V.C.(A))
The applicant is net present, though the case
has bsen called twice. Thera is ne counsel to rapresent
him. We ndtice that this applicant has been cont inuously

absent on the past several eccasions. In the circumstances,

we dismiss this application in defgult..

by — Lﬁl;:::%%/xf¥9
(C.J. Roy N.V, Krishnan)

Menber(d Vige=Chairman(A)



